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7974. SHRI AMAR ROYPRADHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have re
ceived a representation from the 
Indian Railways Loco Mechanical 
Staff Association (Northern Railway) 
to implement the six-point programme 
of NC.C.R.S.; and

(b) if so, the details thereof and 
the action taken by the Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OP RAILWAYS 
(SHRI SHEO NARAIN): (a)
Recently, large number of represen
tations signed by individual emplo
yees belonging to this Association 
have been received. One of the 
demands contained in them is about 
starting negotiations on the six-point 
charter of demands.

(b) A  statement giving Govern
ment's reaction to the 6 point charter 
of demands is attached.

Statement

(i) Bonus.—The question regarding 
payment of bonus to the employee* 
of the Govt, departmental undertak
ings will be considered by the Govt, 
after receipt of the report of the 
Study Group recently appointed by 
Govt, to evolve a national policy on 
wages, incomes and prices in all sec
tors, after a comprehensive study.

(ii) Dearness Allowance.—This is a 
general issue which cannot be consi
dered by the Ministry of Railways 
alone since it is a wider issue on 
which the Government has to take a 
decision, covering all Central Gov
ernment employees. During the last 
few months, two more instalments of 
Dearness allowance have been sanc
tioned.

(iii) Parity in wages with other 
Central Govt. ttndertaWnat.-—Thii le
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intimately linked with the question 
of wages, incomes and prices policy 
which is being studied in depth by 
the Boothalingam Study Group, re
cently appointed by Govt.

<iv) Decasualisation.—-While it is 
not possible to achieve the ideal stage 
of complete decasualisation immedi
ately, steps have been and are being 
taken to redress grievances of casual 
labour in the matter of their absorp
tion etc.

(v) Supply of subsidised food
grains.—The issues raised cannot be 
considered by the Ministry of Rail
ways alone since Govt, has to take 
a decision covering all Central Gov
ernment employees.

(vi) Ra.ilwa.ymen as Industrial 
workers.—Already, Railway emplo
yees ere governed by the provisions 
of the industrial Disputes Act. How
ever, in respect of the terms and 
conditions of service, they are tradi
tionally treated as Government ser
vants as basically Railways are in 
the nature of a public service and 
are run directly by Government be
cause of their social and strategic 
importance.
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Complaints against drilline pro
gramme in West Bengal

7976. SHRI SAMAR GUHA: Will, 
the Minister of PETROLEUM, CHE
MICALS & FERTILIZERS be pleased 
to state:

(a) whether it is a fact that com
plaints have been made against the 
drilling programme in West Bengal 
both regarding on-shore and off-shor* 
prospecting of Oil and Gas;

(b) if so, facts about the depth of 
drilling made so far in Diamond 
Harbour, Golsy and other areas; and

(c) whether it has been ascertain
ed that if drillings to greater depths 
could be made Oil or Qft» would 
have been struck?




